
	

I N 	THE C6 N TRA L ADM I N I STRA T I VEL TRIBUNAL 

BE NC H 	AT HYDERABAD 

OA No.846/93. 	 Dt. of Order:8-9-93, 

Induri Soloman 

... Applicant 

Vs. I 

The SecuritJ Printing Press, 

	

rep 	by its I General Manager, 
Mini Compouni d, Hyderabad. 

The Adminis~rativs Officer, 
Security Printing Press, 
Mint Compound, Hyd-4. A.P. 

The Employment Officer, 
Employment 9xchange (Technical), 
Chikkadpallii , Hyderabad; A.P. 

... Respondents 

Counsel for thd, Applicant 	Shri N.Siva Reddy 

Counsel for thd, Respondents 
	

Shri N.R.Devraj,Sr.CGSC 

CORAM: 

THE HON'BLE JU5.1ICE SHRI V.NEELADRI RAO : VICE CHAIRMAN 

THE HON'BLE SHR:I P.T.THIRUVENGADAM 	MEMBER (A) 

(Order'lof the Divn. Bench passed,by Hon'ble 
~ustice Sri V.N.Rao,.V.C.). 

Applic ant is working as Junior Machine Assistant 

.... 29 
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in Security Printing Press pt Hyderabad and he "is 

also having the requisite qualifications as per the 

recruitment rul,~s for selection to the post of Plate 

maker-II. This D.A. was filed praying for a declare-

tion that the action of the Respondents in Ror allowing 

the applicant to appear for the Trade Test/Oral Inter-

view for the post of Plate Maker-II scheduled to be 

held on 27-7-931 " illegal and for a consequential 

direction to the respondents to permit the applicant 

to appear for the said test along with candidates spon-

sored by the Emp 
i 
loyment Exchange. 

2. 	On 26-7-93 an interim order was passed by this 

Bench where by Rpspandents 1 and 2 	directed to per-: 

mit the applicant to appear for the said test and if the 

applicant is selected 
/ 
no order of appointment shall be 

issued-IA~-i­i further orders. L 	I 

3, 	In the counter dt,6-9-93 it was stated that not 

only the applican't but all other Junior Machine Assistants 

and Sr.Machine A6sistants who are having requisite quali- 

fications as per l the recruitment rules for selection to 

the post of Plate I Maker-II were permitted to appear for 

the said test along with the candidates sponsored by the 

I 	 .. ...3 * 
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Employment Exc~ange and accordingly the applicant also 
I 

was permitted tocappear for the test which was held on 

11th and 12th of August, 1993, the dates to which the 

i 
examinations were postponed. In view of the decision 

taken by the Re I spondents this O.A. had became inf~~—

tuous. Accordingly this O.A. had to be dismissed. Now 

there is no bar! for announcing the resulsts of D.C. 

candidates (it is submitaid that the r esults in regard to 

SC candidates w s already announced). 

4. 	Accordingly the O.A. is dismissed. No costs. 

P, 

(P.T.THIRUVLNGADAM) 	 (V.NEELADRI RAO) 
Memberi(A) 	 Vice—Chairman 

Dated: Sth September, 1993. 
Dictated in open Court. 

avl/ 	 Oy o Ri~istrar( d 

Copy b:): — 

The General Manager, Security Printing Press, Mint Compound, 
Hyderabad. 

The Administrative Officer, Security Printing Press, Mint 
Compount, Hyd-4, A.P. 

3 * The Employment Officer','Employment Exchange(Technical), 
Chikkadapalli q Hydi A.P. 

4. one copy to !Sri. N.Siva Reddy, advocate, 5-9-22/94, Adarsh . Nagar, Hyd. 
i 	' 

3 4 	One copy to 
I 
Sri. N.R.Devaraj, Sr. CGSC, CAT, Hyd. 

6; One copy to Library, CAT, Hyd. 
7. 	One spare cc i PY. 

Rsm/— 
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TYPED BY 	 MTPRED BY 

CHECKEL BY 	 APPROVED BY 

IN THE CENTRAL AaIIINISTRATIVE TPJBUNkL 
HYLERABAD BENCH kI HYDERABAD - t 

THE HOW -ME I\U~..JTUSTICZ V.NEELP.DRI RAO; 

VICE CT-LkIrIXAN 

AND 
R THE HON'BLE -IIR.T..0 	FASX ~kR REDDY 1,.L~ 
-BER(JULL) 

P.ND 

THE HON'BLE k4P,.P.T.TIRUVE-.qC-,PXA.Nl-.M(.~,) 

Datedz 	 -11'93 

, CPDER/JUDGIENT- 

Ac 
tted and Interini directions 

i-Ted 

All ed 

Disp sed of witb di A-<Uiia 
.~hissed 	 -4 

Dismissed as withdr n 	7 3 SEP 1993 
Dismissed for defau 	tk " J V d S I C 

ItUIVII Ae-jected/Ord.ered 	 L 

__~o~,~,der as to costs. 

A 
ul I 




